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BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BRANCH, KOLKATA

0.A. NO. 14 OF 2025

IN THE MATTER OF
TALAB BACHAO & ANR ... APPLICANTS
Vs
THE STATE OF BIHAR & ORS. ..RESPONDENTS
INDEX
51, Annexure Particular Page
No. No.
1. A Counter affidavit on Dbehalf of

Respondent No. 03 and 09 with id proof of
deponent.

[—6

Annexure-1

A Copy of the Additional Principal Chief
Conservator of Forest, Letter no. 245,
Dated-13.04.2026 as Annexure-01.

Annexure-2

A Copy of BSWA Notification No.
160 Dated 31.01.2020 and proceeding
of the SWA meetings dated
28.01.2022 are annexed as annexure
02/1 and 02/2 respectively.

Annexure-3

A Copy of the office of the Principal Chief
Conservator of Forest, Letter no. 03 dated
02.01.2026 as Annexurc:OS.
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BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BRANCH, KOLKATA

O.A.NO. {40F 2025

IN THE MATTER OF
FALAB BACHAO & ANR ... APPLICANTS
O Vs
S
THE STATE OF BIHAR & ORS.  ......... RESPONDENTS

COUNTER __AFFIDAVIT ON BEHALF OF MEMBER
SECRETARY, BIHAR STATE WETLAND AUTHORITY AND
ADDITIONAL CHIEF SECRETARY, DEPARTMENT OF
ENVIRONMENT, FOREST AND CLIMATE CHANGE, GOVT.

OF BIHAR ,RESPODENT NO.09 AND 03. g

ZL L F

U -

\‘_Jp 1. I, Abhay Kumar, S/o Late Sheo Dayal Sharma, aged about 51
| ikv C_:;’
é r:}*!'g | ‘:q (\;S ears resident of 401, Ganga-4, Jalapur City, Ram Jaipal Road,
¥
thigde\L
I g g§ \ 3§Patna do hereby solemnly affirm and State as follows:-
X |38, .
Jd28sE \¢g=
% BEEws \‘. 2 That I am posted as Chief Conservator of Forest- Cum- Member
JIggE> R .
Il & e uJ .
(il };g‘% gé § Secretary, Bihar State Wetland Authority, Department of
2EQS .
;% £« Eg Environment, Forest and Climate Change, Govt. of Bihar. I am
[
BEIIDY
g'g _E% E-! competent to file the present counter affidavit on behalf of
adtiie

paswering respondent No. 03 and 09. 1 am well aware of the facts

3\
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and circumstances of the present matter. I am competent and duly
authorized to swear the present affidavit.

3. That the present Original Application has been filed by the
Applicant raising concerns regarding the protection, conservation,
and alleged encroachment/degradation of waterbody/pond

namely Moin Pokhar/Man Pokhar which is a natural pond/lake

V/

next to the Baghmati river in the district Darbhanga, Bihar. It is
stated that the area of the pond is about 100 acres and it reaches
deep into the Maujas of Maheshpatti, Kajipura, Belwaganj, Chak
Johra and Yakubpura; the southernmost corner of this pond is
known as ‘Dhobiya Man’ and central part is known as ‘Koyla Man
Pokhar’. It is stated that in the old Khatian (Land Records), the

. =
Man Pokhar is recorded as ‘River’ and land ownership is in the

name of ‘Kaiser-cHind’; the area of this pond falls in Ward No.31

and 32 of Darbhanga town and also in the village area of

/—

Bahadurpur Block. il

4. That the Additional Principal Chief Conservator of Forest, vide
letter no. 245, Dated-13.04.2026 has issued necessary directions to
the Collector-cum-Chairman, District Wetland Committee, to

submit a status report regarding encroachment and pollution in the

e
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A Copy of the Additional Principal
Chief Conservator of Forest, Letter

no. 245, Dated-13.04.2026 as

Annexure-01.
a—— |

5. That the Bihar State Wetland Authority (BSWA) has been
constituted as required under the Wetlands (Conservation and
Management) Rules, 2017 with the mandate to exercise the powers

and perform the functions as prescribed issued under these rules.

It is stated and submitted that decision has been taken to notify the

wetlands in the State in a phased manner.

el o
In the first phase 133 Wetlands of more than 100 hectares have

been identified and their brief documents are being prepared.

A Copy of BSWA Notification No.
160 Dated 31.01.2020 and proceeding
of the SWA meetings dated
28.01.2022 are annexed as annexure

02/1 and 02/2 respectively.

—

6. It is further submitted that, the ground trothing of the 4,316

wetlands listed on the ‘Save Wetlands Campaign’_"iz‘vebsite_ of the..
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Ministry of Environment, Forest and Climate Change
(MOEF&CC), Government of India, ground-truthing has been
conducted. Upon such ground truthing, it was found that 405
wetlands are non-existent. The remaining 3,911 wetlands were duly
demarcated using the shape files received from the National Centre
for Sustainable Coastal Management (NCSCM), MoEF&CC,
Government of India. —
7. It is further submitted that the ponds situated in the District of
Darbhanga, Statc of Bihar, as referred to in the present application,
are included in the existing list of wetlands having an area greater
than 2.25 hectares in the State. e
8. That the office of the Principal Chief Conservator of Forest, Vide
letter N0.03 dated 02.01.2026 has given necessary direction to all
Collectot“in the state to comply with the Order dated 4™ October,
2017 passed by  the Hon’ble apex court in W.P. (C) No. 230 of

2001 with respect to Protection of Wetlands as per Rule 4 of the

Wetlands (Conservation and Management) Rules, 2017

P B
A Copy of the office of the Principal

Chief Conservator of Forest, Letter no.

03 dated 02.01.2026 as Annexure-03.
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_ That I have read read the contents of the affidavit and have

understood the same and nothing material has been concealed

therefrom. e
Abh ry AN

DEPONENT

VERIFICATION
Verified at Patna on 16" day of April, 2026 that the averments
made in the present affidavit are true and correct to the best of
my knowledge and information derived from the records of
the matter and Annexures are true copy of the original, no part

of it is false and nothing materials has been concealed

therefrom.
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QRED L
S Annexure-01

Brater ;- gaTT I 9+ axEs, RER, geTrl

Sy aiad T W)
(wlﬁ'r: B el @t wrt (@ERT ), dEgYueT-800014

g% : ccwlbibar@bibar.gov.in

qai® : Wi /Sidlo /URo (o) 69/2021 (WUE—1) O SR -
ﬁW, NGT Matter
HY RHHIY, Hlodo o Most Urgent
TOR YT HR I+ SARET, |
TyfgRoT, STerary, ufRade Ud e,
fdgrR, geHT|
HaT H,
Rretr uTfEreT—He—aTeus,
Rrerm sy wffa, <
Refieo—.) 2042226
frym— Wl sy wRa =mifiewor, gdf @F die, erawar 9
TrIY Original Application No. 14/2025/EZ : Talab Bachao
Abhiyan & Anr. Vs. The State of Bihar & Ors. & Gae H |
AT — T g gRa e, ydl 99, diderr g o e
femT—12.03.2026
HET,

Sy favge yrefTe sy (sTamfd We) ® ATl H HEl ©

ﬁiﬁwaﬁ?mﬂﬁﬁmaﬂ?ﬁafaﬁa%meﬂﬁmmgﬁaWﬁ
e Ryt araRerd HIEE UiER /H YR 1 Sifsvr gd ofdy g ¥
foydgs 1 AP+ G SMURT S Bl TS € |

ST s § PRAMER oaegs wIRaE $Rd gU PO BRI

YRreT 9 ve R 5 Brated @7 1 Suerl e @ gt @1 oy | fafad 8
fF Sad are @) eFTell Al faMi®—21.04.2026 B AR K R
<Y, gdf 4, Bl d EeE T |

3 o—ATad

DALetters\GonuN\2026\Hindi IV

AN YETH &I 99 e,
wefqeur, STerarg afade Ud e,
faer, ge|

P No 139
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fraie—.).2/0Y] 2026,

it 233
e wfea, Rrem st |t o

gffif— a7 v UeIRGRI-E
queef TE Mawad BN 6] ufa |

DALetters\Gonu\2026\Hindi 1eter

TR eI T[T - Y,
qafaRvl, STardry ulRad gd SICRIEH
g, e |

P No 140



i 524

Item No.12 Court No.1

BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
(THROUGH PHYSICAL HEARING WITH HYBRID MODE])

Original Application No.14/2025/ EZ

Talab Bachao Abhiyan (TBA) & Anr. Applicants

Versus
Govt. of Bihar & Ors. Respondents

Date of hearing: 12.03.2026

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Mr. Kamlesh Kr. Mishra, Ms. Renu and Ms. Arthana Brahma,

Applicant:
Advocates for the applicant (Physically in PB).
Respondents: Mr. Surendra Kumar, Advocate for respondents no.1 to 4 and 9
to 13 (Physically in EZB).
Mr. Ghanshyam Pandey, Advocate for respondent no.5 (through
vQ).
Mr. D.N. Ray, Senior Advocate with Mr. Sourav Haldar, Advocate
for respondent no.6 (through VC).
Ms. Amrita Pandey, Advocate for respondents no.7 (through VC).
Ms. Anamika Pandey, Advocate [or respondent no.8 (through VC).
ORDER
1. Responses have not been filed by respondents no.1, 3, 4 and 9 to
13 so far. . o & ‘\
24 Responses by abovesaid respondents may be filed within four

+*
weeks and no further adjournment will be granted for this purpos_!.

‘ G) The report of the joint Committee has not been submitted despite

giving of many opportunities.

4, In view of the facts and circumstances of the case, we consider

personal appearance of the District Magistrate, Darbhanga, Bihar to be

essential for explaining the reasons for non-compliance and also

T
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assisting this Tribunal in ensuring just and proper compliance with

orders passed by this Tribunal.
’___.____———-—_"—-—'_—"h———"

5. Accordingly, the District Magistrate, Darbhanga, Bihar is directed

to appear before this Tribunal on the next date of ‘hearing with relevant

——

record physically or through VC.

L e e

6. Report of the Joint Committee may also be filed within four weeks.
]

7 List on 21.04.2026 for further hearing.

8. A copy of this order may be sent to the Chief Secretary,

Government of Bihar and the District Magistrate, Darbhanga, Bihar by e-

mail for requisite compliance.

Arun Kumar Tyagi, JM

Dr. A Senthil Vel, EM

March 12th, 2026
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Annexure-02/1

ffER §WoR
yafaRvr, a9 Ud Sorar qRads ud [T

SferegarT

it W —asauof16/201206.0.... () /93w U, ged-15, ﬁ*ﬂ'tﬁ.:;){.,./ ..... el ../2020

o ISl & BIRY U &A@ At oUW A19d SUAnT &1 9YadH g4rg 9
Redl & | g7 gRRfRl 3§ amsiy@ & wiRew vd vaeE g e Heg A 9 fafe
Fagdl W B U9 SRR HRAE GHEE v T AT v WRER B BRI A
(WReT9T UG Yaue) fm, 2010 @1 @@ By U SR (FRer ud wsue) fm,

fIeR =0 A I WG SRR e Ui aq & @ arex oraRerd €

2017 ! Afegd fasar T 8|

HRA WYHR Bl Il AHIAT RAld 26092017 & el § 4¢ fFog &

w8 R AR 5 i wifawer @1 geed ferad fear i g

1 | A1 530, TR, 99 U9 Stefary giRads fawmr foER, ged yege |

2 | R J& Afgd—we—faeme angad, fagr, gear SURE |

3 | 9mR e whEa/uu wfEe, /|feg qiese, 99 (9 odarg 9Rdad | 9ew (99)
four, fagR, gean

4 | qR q& WG /gy Qfed /e, TR fde ud | 3, | |aew (9e59)
fagR, ge

5 | R Hw i /v |fed /wfeg, oo fQera fann, faer, gea | 9ed (9ed)

6 | 99R FEQ Wi /U |faa /|, o duuE [Qur, [eR, gedl Haw (7<)
IR qE qfea /W |ied /|i6e, 99 09 Ao SrEE [GEE, [eR, | A (9e)
geAT ;

8 | W HE& Wiug/uaE |fad/@fra o ool adeE @9, [HeR, | 9ee (95)
qeAT :

9 | o= = Wl /9o afed /wfaa, wdes v, fER, g Fe (93)

10 mg@aﬁa/mﬂﬁa/vﬁamv +;r @&mﬁwﬁm Hew (42H)

¥ ﬁ%?rzﬁ fagr Rae dfiT osea g, e . e e (9-)

12 | 3/9% 9T H%I T GREG—TE—gl Teauivl ufiuieis, ﬁrz'r\r e - | Hew (<)

3 | ufyg, fasr wou Sio-Rfdear ave J o | Hew (@)

14 | wew afie, RER sy ggwer fase mfw e e (9)
15 mumg@mm&mmﬁﬁmwwwﬂwmwm e (TeA)
gRadH HATHY, HRG WNPBR
q S A EIEAE; SRS WHhay. whol St ShMIHGd QUS| [augs 9eed
- < e ¥, Alder fasafaenea, vz, fQgr qeve
A——— - - — £ -;:- \ i
0) WY AR W gmeR ffder Suifuiin Rudie, RER | fe s
m\ SohfaR (@ THoaTE0E0), TeI | EEgEET |
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D[ g1 arg, Fews, T4, FEE [ oid A, Se0seyouwo, | faes Hew |

<% s :

20 | Sfo MUY WEE UIHER (SR, ey gaus e, ge faeivsl 9o
ATHIS

- 3IE i |

21 %?%qu%—w—mmwﬁa@mm@mwﬁaﬁ e | |

T4 AR WtEvr g1 i sl o1 wurea fhar S -
() =@ endfadl & weervl @ waq veud &g Af feiRer qen g gt
oY FRHR DI W AT
(i) =@ @ ATl @ UEEH Ud S= ARSI "EE@ B A (IFER ¥ere),
IR wew @ oy [ oiefin uilds wvewr eies @ ofata)
fefeea &vA & T &R |
(i) omeaf (dReror vd wdere) Prawi 2010 rerar 5 AT BT gfaRenfie B Tl
I Wl foraei @ afenta mfteR @ ffde wrl $1 \ued wY |
(iv) wsu weR g faffie auevs & srgeRer # faf= fawre @) sifererRane
& fier areufAdl A vgaE AR wiievo "aeh 9T e @ aHer Y
I BRAT |
V) et @ W v erme & & ggueid SR wae Rl @ |
(vi) omufrEl @ e Ud Woq geEd g A WS, g AR AN
werel & we | i
(vii) TR (@ReT 7o Fae) P, 2017 SR T ST B |
ﬁgwmaﬂé@*%ﬁmqﬁm%gﬂﬁa?ﬁmﬂﬁ{éﬁﬁaﬁwﬁa
feRTET HE—34 (30), fadiH— 16012015@%@6&5@@?{%&7% 8|
ﬁ'mwr&r @f
‘(‘fﬁq‘m" \\(P
: W%W“ﬁﬁﬂ
Qi : g 16/2012-. 60, @) /9asy, Tl 15, .2 )., /..c'?.[.../zozo

i uﬁrﬁaﬁ'—qﬁoﬂowﬁaﬁﬁwma%waéw . fag fawm,
~~ERRegeHT B Yo Ud A9gE BRI &g A | > Vs
'\ (Ciecd )
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=TT R 16/2012-0k0. () /uasiy, v 15, R, ol /. 0. /2020
R —yeRo vd WA /R afifa @ oreme qr Wl 9adl Bl

Ha=ref Ud awd PrArg vy iU | ,194)
W
CLED ag% f¥g)
HYHR B Y9 |fed
ST : G 16/2012-\.88, (&) /9a S, gL 15, Reidaak... /. 8.../2020

Rl —wfa, waiRe, @9 ga sredry oRads #Eed, WRA ARBR B

FEY e 37aed HIRAls gg iU |
WW%%W/@T@W%WH#WﬁMW@Wﬁ

= T AT T Y | ‘ \,,,4’
(@7 G Rig)
WREHR & T Al
S : g 16/2012-)88.. (£)/wasiu, wer 15, R Al /... /2020

wRIfif —ge g 99 wRerd, fdgr, uedr /Wl uR qUE He a9 HREd,
frer, v/l & gea gv wverd /adl 99 wRed /9 99 wHed IRIRenT

\\"\_
(S HAR iE)
' ‘ WRER & 9919 afed
ST = 1672012088, () /sy, vean 15, s, ... /.2 \.../2020
yRafef—anmdo <o fHoR, vafRer, 99 vd Srerery gRacd favm, B8R, ger
! furfiy Jawrde W FHIRK &R gq it | 2P
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WEHR & Y Afud
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. fER WaR
UgTeRvT, 99 U e uiRadH fa|mT
fER 15T STEH wrfErnveT

R e B - | C A B AR S I G i M AR L

fER W S wRENe @ fid dow A wE, gafaren @9 Td Sedry
qReds RwrT, RER @) segear § fiAi®-2801.2022 T SURIEA 1245 o9 W
ST BRI o BRiea Ale & "ream ¥ T g8 |

JeTe HEled BN WIRIERY & W wexdl B WrTq fHar aun wewl |
URET TRIT B BT IR (6T |
CALEIE

YU AR a1 e, qafaRvl, ey uRed g9 sy, feER A difean
FFBRAT & wrE W oS W ewdl e o o femifial 1 RanTd @vd
B0 SR WS ST WIRGRYT B T $Hd Sewdl U qRAM 4% B ya @

IR A FATT T4

prafae (@) WRERr & v Yo A o wd fofal av srgurer wfide |

yoR dod # ford A fofat @ orurer @ s Rerfd & wew # wow
wfeg, fIER TS M WIRIGRUT gIRT STdTd HRIAT 47 |
srEfeel (@) fER Isw AR e @ fFde 355 eg srfed|

1, 3emﬁmmwm@wﬁawma§
g fear mam

° Wﬂﬁaﬂ,ﬁgmmarm‘aﬁm@mwmmoéoﬁaéssaﬂé@ﬁaﬁ
HRTT SRS, WRed B Ud A i TR v =g TRITd SRR &
THET QT AT | §9 U9 R WReRer & A Wewl gRI HeAld e &l
T |

Forest
Longitude Latitude Description I\\]A‘;::f a:g T{Z?: t{n District Division
4| 85242211 | 25.757719 Natural Lake Pahetia Chaur 235 Vaishali
y 85.339935 | 25.910369 | Natural Waterlogged 199 Vaishali
85.226101 | 25.788345 | Natural Waterlogged Powra Chaur 151 Vaishali
85.341264 | 25.822429 | Natural Waterlogged Boaria Chaur 148 Vaishali
85.2511 25.944514 | Natural Waterlogged 136 Vaishali Vaishali
85.303229 | 25.742155 | Natural Waterlogged 133 Vaishali
| 85.447075 | 25.713054 Natural Lake Lochan Chaur 127 Vaishali
85.342121 | 25.934583 | Natural Waterlogged 126 Vaishali
1
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" " b Forest \
SL . ; — ame o ea in sl Division
No Longitude Latitude Description Wetland Hact. District
9 85.287208 | 25.752749 | Natural Waterlogged Berai Chaur 116 Vaishali Vaishali
10 85263771 | 25.862097 | Natural Waterlogged 112 Vaishali
11 84.64253 | 25.924573 | Natural Waterlogged 326 Saran
12 84.665838 | 25.906839 | Natural Waterlogged 317 Saran
13 84.80169 | 25.936519 | Natural Waterlogged 310 Saran
14 84.084652 | 25.940368 | Natural Waterlogged 297 Saran et
15 84.557619 | 25.98653 Natural Lake Dhurde Tal 143 Saran
16 84.553443 | 25.969772 Natural Lake 132 Saran
17 84.657568 | 25.948176 | Natural Waterlogged 129 Saran
18 84778737 | 26.032368 | Natural Waterlogged 110 Saran
19 | 8442736 | 26.25009 | Natural Waterlogged G’g’}:gz'rya 185 Siwan
20 84.621499 | 26.10386 | Natural Waterlogged 161 Siwan
21 84.549584 | 26.290367 | Natural Waterlogged 157 Siwan
22 84.64887 | 26.238291 | Natural Waterlogged 143 Siwan Gopalganj
23 84.613736 | 26.159041 | Natural Waterlogged 132 Siwan
24 84.594846 | 26.171212 | Natural Waterlogged 130 Siwan
25 84.551441 | 26.061025 | Natural Watcrlogged 101 Siwan
Manmade Reservoir/ East
26 84.797173 | 26.415124 Barrage Sarotar Chaur 479 Chemparan
East
27 84.758865 | 26.669398 meandar 387 Champatan
East
28 84.7459 26.535675 | Natural Waterlogged 258 Champaran
Chaur East
29 84.407205 | 26.46194 Natural Waterlogged Mangurha 188 Champaran
East
30 84.86299 | 26.546973 | Natural Waterlogged 162 Champaran
East Motihari
31 84.765011 | 26.410506 Natural Lake 143 Chemparan
East
32 85.068643 | 26.509072 meandar 135 Champaran
East
33 84931742 | 26.554317 meandar Matwalee man 129 Chamiparan
East
34 84.986378 | 26.608103 meandar Sohag man 121 Champaran
East
35 84.722888 | 26.527644 Natural Waterlogged 114 Champaran
East
36 84.904126 | 26.54165 Natural Waterlogged Bawlee Chaur 111 Champaran

sy (G v weEe) e, 2017 @ IER JgEET & forg wor w01 A
o T 28 TRl B FRETE |

Jor TR Rl MY 28 ogufydl e W T, wWrey & U4
sy i a9 W

g
3 Nz el Y om T« =«

'a%uaéﬂﬁﬁﬁﬁrs?uﬁzﬁmﬁmmﬁﬂﬁ%ﬁm
a%qaaﬁa@w?%ﬁmwa%w%mmﬁaﬁw
| URATE TR UIReRe & w) el gRT WA eed B AT

2

%Wm@aﬁmﬁm@ﬁ%ﬁm
5 3 §ag wRaTg Suwenfud fear war feé g7 28
‘i—&Tﬁ’l'cﬁ@ Tq W@'ﬂi P Core Ud Buffer Zone BT dRIl, Zone of

prfard) B ga 2, ey (ST vd weeE) 7, 2017
ST T & | feER g ey
il @ AR

Rremr afER au REIReR BT o], MR T e

fafdre Brarderdt @ G SR /‘
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S 28 TSR HT faaRoT feTae g

S}

: Elevation
; AT Name of Area in s Forest
No Longitude Latitude Description Wetland Hact. " e(::rs) District Division
1 85.55278 28.764738 | Natural Lake Tal Baraila 1204 46 Vaishali
2 853914 28.729421 | Natural Lake Salah Chaur 638 47 Vaishali
Natural Misrauliya Afzalpur -
3 85.26928 25.980562 Waterlogged wetiarid 137 53 Vaishali Vaishali
Natural Puraniya
4 85.21239 25.873633 Waterddamod Chaur/Mahamadpur 135 52 Vaishali
ee /Kopamohabbat pur
5 | 8471064 | 26.072755 Natural Mirzapur Bahiyara | 721 58 Saran
Waterlogged
Saran
Natural
6 84.81426 26.033022 Waterlogged Ata Nagar 120 58 Saran
7 84.39496 26.141551 | Natural Lake Suraila Chaur 175 63 Siwan Gopalganj
8 84.93136 26.63142 Meandar Karariya Man 148 65 Bt
Champaran =
Motihari
9 Natural Lake 67 East
84.91957 26.6482924 Motijheel Champaran
Natural Ox
: bow 5 s =
10 85.31166 26.202006 lake/Cut off Kotiyasharif Man 155 55 Muzaffarpur
meander
HRLREN Tirhut
11 85.46085 26.089962 lake/Cut off Monika Man 105 54 Muzaffapur
meander
Banyra Rahi
12 | g5 146070 | 26.147851 | Nowral Lake Wetland 345 I N sl
13 | 86.1477 | 25634248 | NaturalLake | Ekamba Wetland 300 38 Begusarai
14 86.1398 25.618442 | Natural Lake Kabar Tal 2677 37 Begusarai Begusarai
15 | 86.05232 | 25630856 | Natural Lake Basahi 146 Begusarai
16 85.78026 25.779306 | Natural Lake Debkhal Chaur 217 Samastipur Samastipur
17 85.79114 26.108915 | Natural Lake Kanal Jhil 243 Darbhanga
18 86.09342 26.079561 | Natural Lake Kansar Chaur 109 Darbhanga
19 | 8590379 | 26.147487 | Man Made Dighi Lake 105 Darbhanga Mithila
20 85.90606 | 26.157802 | Man Made Harahi Lake 112 Darbhanga
21 85.90379 | 26.143160 | Man Made Gangasagar lake 115 Darbhanga
22 | 8502014 | 26.088271 | Natural Lake | Mahapara Chaur 56 Darbhanga
23 87.69214 25.371357 | Natural Lake Goga Bil 137 Katihar :
- ; Purnia
24 | 87.67125 | 25.358029 | Natural Lake Baghar bill 125 Katihar
Natural Ox
, bow
25 84.41072 25.648682 lake/Cut off Bharwar wetland 257 Arra
meander
Nat;;a\i Px Bhojpur
26 84.3858 25.694273 lake/Cut off Charkhal wetland 114 Arra
meander
Kolia Khap *
) 84.14127 25.612112 | Natural Lake 696 .. Buxar
- . (Daha) !
T ! | ) Natural Ox
Ty y bow o West :
, - . *2 65097 26.720091 lake/Cut off Lal Saraiya 218 C}‘mmpa.l'an b Bettlah
meander » :
= A, ;
*| Ruh:(. -PATNA . d
€y. Nu.-1883) Jor
Pk -29.05.2027
® g e
W OF B)
3
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F. No. W-4/4/2022-WTL
Government of India
Ministry of Environment, Forest & Climate Change
(Wetlands Division)
Indira Paryavaran Bhawan
Jor Bagh Road, New Delhi -1 10003

Dated 8" March, 2022
OFFICE MEMORANDUM

Subject: Protection of Wetlands as per Rule 4 of the Wetlands (Conservation
and Management) Rules, 2017

The Hon’ble Supreme Court vide Order dated 4™ October, 2017 in W.P. (C) No.
230 of 2001 has inter-alia, directed that, “We make it clear and reiterate that in terms
of our order dated 8" February, 2017, 2,01,503 wetlands that have been mapped by
the Union of India should continue to remain protected on the same principles as were
formulated in Rule 4 of the Wetlands (Conservation and Management) Rules, 2010".

2, The same has been communicated by this Ministry to all the States and UTs in
November, 2017. Hon'ble NGT has also reiterated the same in various recent cases.

3. In view of above, it is once again clarified/reiterated that the 2,01,503 wetlands
(>2.25 ha) as per the National Wetland Inventory and Assessment (NWIA), 2011
should be protected as per Rule 4 of the Wetlands (Conservation and Management)
Rules, 2017. This protection is irrespective of the applicability of/notification as per the
said Rules.

0 :
(Dr. M. Ramesh)

Scientist 'E’

Tel.: 011-20819249

Email: ramesh.motipalli@nic.in

To
The Member Secretaries of State and UT Wetlands Authorities



(Pl

X 536

1

ITEM NO.4 COURT NO.3 SECTION PIL-W

SUPREME COU RT OF INDTIA
RECORD OF PROCEEDINGS

Writ Petition (s) (Civil) No(s). 230/2001
M.K. BALAKRISHNAN & ORS. Petitioner(s)

VERSUS
UNION OF INDIA & ORS. Respondent (s)

Date : 04-10-2017 This petition was called on for hearing today.

CORAM :
HON'BLE MR. JUSTICE MADAN B. LOKUR
HON'BLE MR. JUSTICE S. ABDUL NAZEER
HON'BLE MR. JUSTICE DEEPAK GUPTA

For Petitioner(s) Mr. Gopal Sankaranarayanan, Adv.
Mr. Shrutanjaya Bhardwaj, Adv.
Ms. Veera Mahuli, Adv.
Mr. Naresh Kumar, AOR

For Respondent(s)/

applicant(s) Mr. A.N.S. Nadkarni, ASG

UOI/Delhi Mr. A.K. Panda, Sr. Adv.
Mr. Wasim A. Qadri, Adv.
Mr. Ajay Kumar Singh, Adv.
Ms. Binu Tamta, Adv.
Mrs. Sunita Sharma, Adv.
Mr, Sanjai Kumar Pathak, Adv.
Mr. Shalinder Saini, Adv.
Mr. G.S. Makker, Adv.
Mr. B.V. Balram Das, Adv.
Mr. S.A. Siddiqui, Adv.
Mr. Satya Siddiqui, Adv.
Mr. Zaki Kazmi, Adv.

Intervenor Mr. Jayant Bhushan, Sr. Adv.
SWSPWW“ Mr. Ketan Paul, Adv.
A T Ms. Reeja Varghese, Adv.
11.15‘5?"]_5‘[

Mr. Chirayu Jain, Adv.



UPON hearing the counsel the Court made the following
ORDER

We have heard learned counsel for the petitioner and
the learned Additional Solicitor General.

We have been informed that the Wetland Rules have
since been notified and they are now called the Wetlands
(Conservation and Management) Rules, 2017. These Rules
have come into force on the date of publication in the
official gazette, that is, 26% September, 2017.

Learned counsel for the parties say that they have
very serious objections to some of these Rules. It is
submitted that it appears that the Central Government has
abdicated its responsibility under the Environment
(Protection) Act, 1986 and instead of delegating its
powers, it has abdicated its power in favour of the State
Governments. We have also been informed that the Central
Wetlands Regulatory Authority has since been disbanded
and the State Wetlands Authority and the National
Wetlands Committee have been constituted under Rules 5
and 6 of‘the new Rules.

With regard to the expenditure on Ramsar Convention

sites, we have been informed by learned Additional

Solicitor General that the audited accounts have so far

been received from the States of West Bengal, Madhya
Pradesh and Odisha. Audited . accounts have not been

received from any other State with regard to the Ramsar
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Convention sites.

We have also been informed that apart from Ramsar
Convention sites, further funds have been given to the
States and the Union Territories for conservation of
wetlands. No audited accounts have been received in
regard to these funds disbursed as well as their
expenditure by the State Governments and the Union
Territories.

With regard to the brief documents required to be
furnished under the old Rules, it appears that only ten
States and one Union Territory have responded. It
appears that there is now no necessity of brief documents
under the new Rules. We make it clear that this does not
mean that the earlier brief documents already submitted
can be discarded completely. The contents of these brief
documents will still be followed as far as the
implementation of the Wetlands {Conservation and
Management) Rules, 2017 is concerned.

Finally, with regard to the satellite images, we are
told that the Space Application Centre would require
between 12 to 18 months to make an inventory of 1,75,740
wetlands as they exist today. We make no comment on this
but request learned Additional Solicitor General to
re-check with the Space Application Centre since the
wetlands are diminishing in our country at a very fast
rate. It is very likely that many more will disappear by

the time the task is completed by the Space Application
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Centre.

We make it clear and reiterate thét in terms of our
order dated 8% February, 2017, 2,01,503 wetlands that
have been mapped by the Union of India should continue to
remain protected on the same principles as were
formulated in Rule 4 of the Wetlands (Conservation and
Management) Rules, 2010.

Learned counsel for the parties may file their
objections to the new Rules within a period of two weeks.
We direct that only one set of objections should be filed
and both learned counsel should sit together and arrive
at some consensus on the objections.

We further direct the State Governments that have not
complied with earlier oxders or directions given by the
Central Government should do so within a period of four
weeks from today failing which we will be constrained to
require the presence of the Chief Secretaries of the
State Governments in addition to imposition of heavy
costs keeping in mind the necessity of conserving
whatever water bodies are left in the country.

List the matter for further directions and for

hearing on the objections to the new Rules on gth

November, 2017.

We would require the presence of a senior officer of
the Ministry of Environment, Forests and Climate Change,
Government of India to be present in Court on the next

date of hearing so that any questions that may be raised

WY
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can be answered immediately. Needless to say, the senior
officer who should be present in Court should be
well-versed with the subject. The files on the basis of

which the new Rules have been framed may also be kept

ready for perusal when the matter is taken up.

(SANJAY KUMAR-I) (KAILASH CHANDER)
AR-CUM-PS COURT MASTER



